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LOK SABHA
UNSTARRED QUESTION NO.3163
TO BE ANSWERED ON 06.08.2021

Violation of Environmental norms by Hydro Power Projects
3163. DR. RAMAPATI RAM TRIPATHI:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Government has taken note of violation of environmental norms by
certain hydro power projects in the country;

(b) if so, the details thereof;

() whether the Government has issued instructions to such violators for taking the
necessary corrective measures and if so, the details thereof and the response of the
violators thereto; and

(d)  the other corrective measures taken by the Government in this regard?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI ASHWINI KUMAR CHOUBEY)

(a) to (d) No specific instance has been reported wherein a hydro-power project, that
was required to obtain Environmental Clearance (EC), has not done so. However, cases of
non-compliance of conditions stipulated in the EC are identified based on site inspection or
six-monthly compliance report filed by the respective hydro- power project. Para 10 of the
EIA Notification, 2006 mandates the project proponent to submit half-yearly compliance
reports in respect of the stipulated Environmental Clearance (EC) conditions to the Ministry
and its Integrated Regional Offices (IROs). IROs analyze these six monthly progress reports,
undertake inspection of the unit, if required; and take further action, which inter-alia include,
identifying minor and major non-compliance, seeking Action Taken Report (ATR), closure of
ATR etc. Based on the inspection reports received from the IROs, Ministry may issue Show
Cause notice, if required, and final directions with or without closure of the Unit. MOEF&CC
may also take action under Section 15 and Section 19 of the Environment Protection Act,
1986; as amended.

skeokskoskosk



